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Whether t.he ffefx'jrtpsrs of local, papers may bs

alio^ivci t:.o see ti'i® ii!clae«T®nt<.
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referrt-^d to I:.he !tep?:jrt.er-s or r)Ot ?

.1 U. i:) G E M E N T (Or-cil ) '

(i^elr '̂er^d by hion^ble Sh. p.k. Kartha. vis. Chalman(j)

We iiav«;> iieard the learned a^unsel for t:i-ie apysiiccsnt.

Thelaamad ca,„«s, for tr« «,Bn.eant aates that after fi H,n,
the prasent anplicetio, whisrain the apBlioant hsd challsniwl the

vaJid,.t,cf th«.-19S7 ,«,i„n,tv l,«t. the hava
published anather seni.or-ity list in 1989 in vhicli the-applittsnt^s
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seniority has been correctly reflected. Therefore, his

di^nenge to 1987 seniority list does not survive at this stage,

in view of the subsequent seniority list. He further states

that his present grievance is only regarding grant of

consequential benefit^which could not be claimed in the present

application. He therefore, Rrays for withdrawing the present
\ .

application with liberty to file a fresh application in

accordance with law.

After hearing him, we allow his prayer. The OA 325/87
\

js- dismissed as withdrawn with the liberty to the applicant to

file a fresh application in accordance with law, if so advised.(
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